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shapbbir Husain e « o = < = ° °° R moplicant
versus

Union of India & OtheLsS o o ¢ = ¢ * = == °°° .Respondents

Hon'ble Mr. Justice U.C. srivastava, VeCo.

pon'ple ME. K. Obayys, Member (B)

( By Hon'Dble Mr. Justice U.C.Srivastava,v.c.)

e applicant,at present, is employed 3as Enquiry
Cum-Reservation clerk in the commercial Cadre of Northerm
<ailway and is posted at Lucknow. He was selacted for the
post of Ccoaching Clerk and was sent fOr pecessaly rrzining
at Chandausi aad therééfter was designated as Coaching
Clerk and postsd on selhi Division. fie was put to officiate
on the post of &mquiry—Cumeeservation clerk carrying grace
of RS 330—56G(ﬁow revised to gcale RSe 1200-2040) ©om
adnoc basis. He wWas paid officiating pay in the aforesaid
Grade KS. 330-560 from the date of his posting as ZpQuiry-
Cum-Reservation Clerk. sccording to the epplicant nie
posting om pelhi Division WaS against his option already
taken by the RéilWay administration. The appiicant agitated
the matter b¥ filing the representations. For adninistrative
work, the applicant Wwas spared from pelhi Division and
directed toO join Lucknow Division weeefe 8.8.1979. The
senlority of Enquiry—Cum—xeservation Clerks of all the
pivisions of N,R, Was combired. His gservice was said to have
been Iegularised we.e.fe 6.7.1983. T'he applicant made &
representatiom against the regularisation of hig services
on the post Of Enquiry-Cum—Reservation Clerk grade RS. 33C-

560(RS) from the date Of jgsue of the aforesaid order. The




applicant was informeg by the DPivisionag] Personnel
Otficer that he cannot be given Seniority PLior to the
date of hig regularisation as aoquiry-Cum-Reservation
Clerk, According to the applicant,ihetlearntsthat

one Sunger Lal, Heag Ticket Collector, similarly Placeg
fileg 2 Writ Petition befare the High Court for
Tegularisatiop Of hig Services after 18 months of hig
Continuous officiatimg S€rvices ang the saig Writ
bPetition was Pending before the tribungal and it hgas been
decideqd by the tribunal in his favour.. The dpplicant

fileg ; representation in thig behalf, but hijig Iepresent.

ITemaineg Silence over the Matter, 2o The Railway
Administration has sti1) Ot decideg the Tepresentation

fileg by the applicant, Thig Spplication Can be disposeg

With the aboye observations, the application is disposeqd

Member (£ Vice-chairman

of finally. No order as to Costs,

Lucknoy Dateqd: 14,12, 1999
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